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(3)  Two statements (Hindi and 
English versions) explaining reasons 
lor not laying simultaneously the 
Hindi version of the documents 
mentioned at (vii)  and (viii) of 
item (2) above. Placed in Library. 
See No. 327579.

Notifications under Indian 

Railways Act, 1890

THE MINISTER OF STATE IN 
THE MINISTR OF RAILWA S 
(SHRI SHEO NARAIN):  I beg to
lay on the Table a copy each of the 
following  Notifications (Hindi  and 
English versions) issued  under the 
.Indian Railways Act, 1890:—

(1) The Railways Red Tariff 
(Seventh Amendment) Rules, 1978, 
published  in  Notifications  No. 
'G.S.R. 3716 in  Gaette of  India 
dated the 19th December, 1978. 
Placed in Library.  See No. LT- 
327679.

(2) S.O. 333 published in Gaette 
of India dated the 27th January,
1979 declaring certain railway sta­
tions as “notified stations for the 
removal of goods without delay. 
Placed in Library. See No. LT- 
327779.

"Notifications under Employees' P.F. 
and Miscellaneous Provisions Act, 

1952 and Coal Mines P.F. and Mis­
cellaneous  Provisions  Act, 1948, 
Four  Statements for delay and 
Annual Report on Working of Em- 

' Provisions  Act, 1952 and  Schemes 
Provisions Act, 1952 Scheme 

THEREUNDER

THE MINISTER OF STATE IN 
THE MINISTR OF LABOUR AND 
PARLIAMENTAR AFFAIRS (DR, 
RAM KIRPAL SINHA): I beg to lay 
-on the Table:—

(1)   A copy each of the following 
Notifications  (Hindi and English 
versions) under sub-section (2) of 
section 7 of the Employees Pro­
vident Stands and Miscellaneous 
"Provisions Adt, 1952:—

(i) The Employees Provident
Funds  (Fourth  Amendment) 
Scheme, 1978, published in Noti­
fication  No.  G'.S.R.  1523  in
Gaette of India dated the 23rd 
December, 1978.

(ii) The  Employees Deposit- 
Linked Insurance (Third Amend­
ment) Scheme,  1978, published 
in Notification No. G.S.R. 67 in 
Gaette of India dated the 13th
January, 1979. Placed in Library. 
See No. LT-327879.

(2) A copy each of the follow­
ing Notifications (Hindi and English 
versions)  under  section  7A of 
the Coal Mines Provident Fund 
and Miscellaneous Provisions Act, 
1948:—

(i) The Rajasthan Coal Mines
Provident Fund  (Amendment) 
Scheme, 1978, published in Noti­
fication  No.  G.S.R.  1352  in
Gaette of India dated the 11th 
November, 1978.

(ii) The Andhra Pradesh Coal 
Mines Provident Fund (Amend­
ment) Scheme,  1978, published 
in Notification No.  G.S.R.  1353 
in Gaette of India dated  the 
11th November, 1978.

(iii) The Coal Mines Provident
Fund  (Amendment)   Scheme,
1978,  published in Notification 
No. G.S.R. 1354 in Gaette of 
India dated the Hth November,
1978.

(iv) The Neyveli Coal Mines
Provident Fund  (Amendment) 
Scheme 1978, published  in Noti­
fications  No.  G.S.R.  1355  in
Gaette of India dated the 11th 
November, 1978.

(v) G.S.R. 31  published in 
Gaette of India dated the 6th 
January  1979,  rescinding the 
Neyveli  Coal Mines Provident 
Fund Scheme, 1966, published in 
Notification No. G.S.R. 1771 dated 
the 14th November, 1966.

(3) Four statements (Hindi and 
English versions) showing reason*
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for delay in laying the Notifica­
tions mentioned at (i) to (iv) of 
item (2) above. Placed in.Library, 
See No. LT-327979.

(4)  A copy of the Annual Report 
(Hindi and English versions) on 
the  working  of the  Employees 
Provident Funds and Miscellaneous 
Provisions  Act,  1952  and  the 
Schemes framed  thereunder,  for 
the  year  1977-78.  Placed  in 
Library. See No. LT-328079.

SCHEDULED CASTES AND SCHE­
DULED TRIBES ORDERS 
(AMENDMENT) BILL

Recommendation to  Rajya  Sabha 

to appoint a Member to Joint 

Committee

SHRI SURAJ BHAN (Ambala): I 
beg to move:

“That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do  appoint a member of  Rajya 
Sabha to the Joint Committee on 
the Bill to provide for the inclu­
sion in, and the exclusion from, the 
lists of Scheduled Castes and Sche­
duled Tribes, of certain castes and 
tribes  in the vacancy caused by 
the resignation of Shri Jagbir 
Singh and do communicate to this 
House the name of the member so 
appointed by Rajya Sabha to the 
Joint Committee.

MR. SPEAKER The question is:

“That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do  appoint a member of  Rajya 
Sabha to the Joint Committee on 
the Bill to provide for the inclu­
sion in, and the exclusion from, 
the lists of Scheduled Castes and 
Scheduled Tribes, of certain castes 
and tribes in the vacancy caused 
by the resignation of Shri Jagbir 
Sihgh and do communicate to tUf
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House the name of the member so 
appointed by Rajya Sabha to the.. 
Joint Committee.

The motion was adopted.

12 05 hrs.

KHADI AND VILLAGE INDUS­
TRIES  COMMISSION  (AMEND­

MENT) BILL

Extension of time for presenta­

tion of report of Joint Committee:

*To (UTWJJT) :  rWPWT
*TT, 4' srcm*   :

“fa   *nrr sftcV   trmWhT 
srfkftiTM, 1956
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SHRI O. V. ALAGESAN  (Arko- 
nam): I stand to oppose this motion,, 
though I am sorry I have to do it,, 
because I have  great respect  for 
Mr. Nathwani and Dr. Ramji Singh. 
Already 3 months  extension  has 
been given, and 12 sittings have been 
held.  What has  happened They 
have not moved beyond the clause- 
on definitions. They have not taken 
up clause-by-clause. What did they 
do in all these 12 sittings—one does 
not kno“w.  Now another extension 
for another 6 months is being asked 
for. According to the principles of 
this Bill the definition of khadi is a 
travesty, on the definition of khadi. 
All Gandhians except the greatest 
Gandhian, vi.  our Prime Minister 
oppose this. I do not know how he brought 
himself to support this Bill. There 
are many different kinds of textiles— 
handlooms,  mill-made  cloth  etc. 
This also can be made  separately, 
and marketed as  such. I do  not 
know why it should be put in under 
the definition of khadi and marketed.

Another serious matter is that al­
ready such a khadi i'is bedhg  made' 
under the auspices of the Khadi anflT


